for a direction to the respondents to promote him as

55 4 resuot of which several new p%ts have baen ux:eam m!,_--;

Hon, Mr, Justice U t‘.‘- Srivastava-v-_ﬁ
Hon'ble Mr, A.B J@rth:x- Nember (A)

Assistant Superlntendé‘t in the grade of Rs, 550-750 Sinr‘t’&
20,12,1985 along with all the consequential beneﬁ.ts,like s
pay etc and also acgainst the .graded promotion as Uffice
Superintendent , He has further prayed that consequent

upon his promoticn without undergoing the competetive

e xamination ~for grade Ks, 1600-2600, as Assistant Superin-

~tendent w.e,f, 1,1.1984. The subsequent bene fits toe the
neéxt promotional post gas Superintendent is automatice and
Cconsequential but arbitrarily this promotion has not been
allowed and as such the respondents may be diregted to mék?
ret.rﬁSpectivg adjustments with regard to the apﬁliﬂaﬂt %
promotions, refixation of pay and grant all promotional
beneflts with respect to pay fixation and retiral kenefits
inclusive of pénsion, gratuity, leave encashnent, comtatiar'i .'
Oof pension etc with 18% interest per annum since 1.1,1;9.8-4

and thergafter till the palwnp&zunfvtf is made, th 23rd March, ._19'39;.'
the applicant was promoted as Senior Clerk in the grade
of Bs, 330-060 at Varanasi, In January, 1584, the Railway
Mministraticn i: passed a policy of restructuring and ﬁ

-



by an order dated 2@-1-2193&@4%?

~applicant were promotec e o0
junior to the appllcant The appiicant Iﬁﬁ

told thatiis name has been bye-passed hﬂﬁﬁﬁﬁ&

were certain adverse entries awarded to him = iﬁ__w

ending 21st March,1685 but no entry has been given to

i lLat¥er on, he was informed that vide letter dated 145,5,1, H,‘:
ET 5 an adverse entry had been given to him in respect of 'PFffjﬁﬁdgﬁ
E;ﬁ: ' ~ ending 31st March, 1985, Another adwerse entry was given té;;ﬁhh
f? & the applicant in respect of the period 31st March, 1986 and
! he was informed of the said adverse entry vide letter'dat&d
;,h 27th October, 1986, The applicant filed a representation
against the same which was allowed and the adverse entries
, were expunged, Although, the applicant was not promated.
F on adhoc baSis, even thaugh, he was regularised on 20.3.1989
% without undergoing the competetive examination and the applicanéi
s case was not considered,
é 2. The respondents have dispﬁted the claim of the | S
,i applicant and have pleaded that on 20.12.l§85, the applicant '
é wes underfgoing punishment and that is why he was not promoted,
| : The applicant has denied the alleged punishment. 1t eppears o
p that no LIUﬁiShﬂ'l&i‘lt_ was given to the agpplicant from the !
:_J " ; pleadings of the partieé and because of adverse entries, .t;}¥?
%;f]ff,' - | his punlshment was withheld., The adverse entries having h@ﬁm =
e D R | e doley 4 o e
d&éiﬁﬁdﬁfbat there appears to be no reason why the pﬁni_ :

, 5 ‘retrospective effect was not given to him@ hwt



appli cant ‘is _
of 3 months from the date of comnicatlmﬁf

finally and the payment shall be made to him H

one month., The application is disposed of with

o'bservé_tims. Parties to bear their own costs,

-

Member (A) Vige~-Chairman 3
Dated: 13,1,1992 - g
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